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the decision of the Departmental Promotion 3“&1
(for short DPC) in which the applicant was not s&l;
for the post of Assistant Plant Protection Gf:f{;ﬂ&
-1.;'%,,_ in the Directorate of Plant Protection Quarantine x,am&!
Storage. He admits that his case was duly qp.ns'f-ﬁﬁgr-_qﬁ;_—
by the DPC but he was not selected. The seniority alfﬁ’n,tﬁ
cannot be a ground for being selected by the I'ZJPG&. 'Tﬁé.
DPC has to go into many other things including entries

in the character roll. There is no allegation about

4 any error in the proceéure followed by the DPC nor
do we find anything on the record preserited before |
us that the applicant had earned 'nutstanding' or thwezrz.f
gt:h::n:il entries as compared to others who had been selected. 1 3
Moreover, this Tribunal cannot take the place of the
DPC.
£ 2. In this view of the matter, we find no merits in

this petition and in our opinion, it does not call
for any interference by this Tribunal. The original

application is accordingly dismissed in |imine.
ER (A) CHAIRMAN (J)
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